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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Eighth Session
BULLETIN - PART'1
(Brief Record of Proceedings)
Tuesday, March 14, 2023
No. 107
The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.
Questions :

Five Questions in the list of Questions posted for the day were answered
orally,

Correction of answer to Unstarred Questions :

Statement correcting answer and the Corrected arswer to Unstarred question .
No. 1494 dated 8* December 2022 of Seventh session of Fifteenth Kerala
Legislative Assembly was laid on the Table by Shri V. Sivankutty, Minister for
General Education and Labour.

[A notice for leave to introduce Adjournment Motion was given by Shri Roji
M. John and five other Members regarding the serious situation reported to have
arisen consequent to the assaulting of councilors including women councilors who
came to attend the Kochi Corporation Council meeting and also withheld from
attending the council meeting, The Speaker informed the House that the notice for
leave for adjournment was not in order and hence the said notice may be
considered as the first one among the matters under Rule 304.]

(The Leader of the Opposition spoke in protest against the decision and the
members belonging to the opposition shouted slogans and tried to obstruct the
proceedings of the House.)

KNPP. 517/2023 (ii).



Calling Attention ;

1.

DR. N. Jayaraj called the attention of the Minister for General Education
‘and Labour to the necessity to take steps to resolve the hurdles in
‘appointment of permanent teachers in aided schools in the State.

The Minister made a statement thereto.

(The Second notice listed in the List of Business was not moved.
The members belonging to the opposition continued shouting of slogans.)

The Matters under Rule 304:

The reply to the matters for which notice was given by the following
Members under Rule 304 were laid on the Table.
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Presentation of Report :

The Eleventh to Seventeenth Reports of the Committee on Subordinate
Legislation were presented.

Consideration of Amendments to Rules :

DR. N. Jayaraj moved amendments to the Kerala District Mineral Foundation
(Amendment) Rules, 2022 issued in G.O. (P) No : 18/2022/ID. Dated 29-9-2022
(S.R.0. No. 967/2022). The Minister for Law, Industries and Coir replied to the
points raised. After the reply by the Minister for Law, Industries and Coir the
following amendments including official amendments were adopted and rest of the
amendments were withdrawn by the leave of the House.

(i) For the words “from &” before the word “State” the words “from the”
shall be substituted.

(ii) In Note, the brackets for the numbers 2, 3 and 4 shall be omitted.

(iii) In note (2} for the word “Rajyasabha™ the words “Rajya Sabha” shall be
substituted wherever it occurs. ‘

(iv) In Note (3), for the word “numbers” the word “number” shall be
substituted.

Financial Business :

Shri P. Rajeeve, Minister for Law, Industries and Coir moved Demand
No. XXXVII — Industries and Shri K. Krishnankuity, Minister for Electricity
moved Demand No. XXXIX ~ Power for the amounts shown respectively against
them under column No. 5 in the list of Demands for Grants.

Shri K. N, Balagopal, Minister for Finance laid on the table statements under
Rule 236 (3) relating to Demand Nos XXXVII and XXXIX.
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The cut motions for Demand Nos XXX VII and XXXIX were not moved.

(In protest against the decision with regard to Adjournment motion, the
members belonging to Opposition parties entered into the -well of House and
protested.)

The following members took part in the discussion;
Shri K. Babu (Nenmara)
Shri V. Sasi
Shri Xavier Chittilappilly
Shri Job Maichil
Shri K. N. Unnikrishnan
Shri A. Prabhakaran
Shri M. Noushad
Shri Ramachandran Kadannappalli
Shri K. K. Ramachandran.
(The members belonging to Opposition boycotted the rest of the proceedings.)
Shri Vazhoor Soman
Shri K. P. Kunhammed Kutti Master.

Shri P. Rajeeve, the Minister for Law, Industries and Coir and
Shri K. Krishnankutty, Minister for Electricity replied to the points raised during
the discussion. Then the Demand No. XXXVII and XXXIX were passed by the
House unanimously.

The House adjourned at 1.27 p.m. to meet again at 9.00 a.m on Wednesday,
March 15, 2023.

A. M. Basheer,
Secretary.



